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NOTES OF THE REGISTRY I 	 ORDERS OF THE TRIBUNAL 	-. 

Order dated: 10.02.06 

Heard Mr. S.Behera, id. Ccxtrisel apearing 

for the Applicant and to Mr. R.C.Rath, L. Standing 

C.insel for the Railways. 

Non-disbursal of Voluntarily Deposited 

Provident Fund to the Applicant is the subject 

raater of grievance raised in this OriginAL 

Application. Under Annexure-5 dated 15.7.05, the 

Applicant has re pre se rited to the authorities for 

disbur sal of the se id amtzint. No heed having been 

paid to the grievances of the Applicant, he has 

filed this Oriainal Application under Section 19 

of the Administrative Tribunals Act, 1 95 . 



Q.A.IO. 124/06 

Notes of the Registry 
	 Orders of the Tribunal 

n the face of the simple prayer q the  

Applicant, this D.A. is hereby disposed of with 

a direction to the Respondents to examine the 

grievances of the Applicant and act promptly, 

preferably within a period of 60 days from the 

date of receipt of a copy of this order. 

with the aforesaid observation and direction, 

this O.A. stands disposed of. 

5erid copies of this order to the Re spidents, 

along with copies of the original Application, and 

free copies of this order be given to Mr. 3.Bhera, 

£. Crnsel appearinq for the Applicant and to 

Mr. R.C.Rath, 1. 3tandinq Counse for the 

TJ\I 

L(4t 

Railways. 


